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Shri S. N. Das: May I know whether
it is a fact that rice-mills in the States
have been appointed as agents to pur-
chase rice and they supply rice to the
Government?

.Shri Karmarkar: Yes. I find in some
States the rice mills purchase rice for
the Government because it is conve-
nient to do so. They gather rice from
various cultivators and they give rice
to the Government.

. Shri S. N. Das: May I know whether
the Government in those States also
purchase rice in the open market?

Mr. Speaker: I am afraid questions
regarding details of administration and
management of State Governments
should properly be put in the local
legislatures.

Shri Veeraswamy: May I know whe-
ther Government of India is going to
de-control foodgrains in all the States
as in Madras?

Shri Karmarkar: That would require
notice obviously.

Shri Pocker Saheb: May I know
whether the Government has decided
to de-control foodgrains so far as
Madras State is concerned, and if so,
whether in spite of that procurement
by levy system continues in the sur-
plus areas in that State?

Shri Karmarkar: That would also
require notice.

Shri Damodara Menon: Is it the
policy of the Government to enforce a
uniform system of procurement
throughout India?

Shri Karmarkar: No, Sir; that is not
the policy. It will vary according to
the local circumstances.

PROCUREMENT PRICES OF FOODGRAINS

*664. Shri S. N. Das: (a) Will the
Minister of Food and Acgriculture -be
pleased to state what are the rates of
procurement prices fixed for different
‘oodgrains in different States?

(b) Have these rates been revised

or whether these were the same as the

last year?

(c) What were the recommendations
or suggestions in this regard made by
different States? .

and Industry (Shri Karmarkar): (a)
A statement is 1aid on the Table of the
I—Iousei . .[See Appendix IV, annexure
No. 3.] .

(b) In case of Rabi grains the pro-
curement. prices ave the same as fixed
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for last year except Jammu and Kash-
mir and Himachal Pradesh who have
of their own accord fixed lower prices.
In case of Kharif grains, the procure-
ment prices were revised in some of
the States.

(c) Small increases m\ prices over
that of previous year were suggested
by some of the State Governments and

+ where considered reasonable were ac-

cepted in full or at a reduced rate.
Generally the prices were fixed on the
levels obtaining in the previous year.

Shri S. N. Das: May I know whether
it is a fact that some of the States
suggested an increase in price and Go-
vernment turned down the proposal?

. Shri Karmarkar: Yes, Sir.

Shri S. N, Das: May I know the
names of the States?

Shri Karmarkar: I should like to
find out. ’

Shri S. N. Das: What is the margin
of différence between the procurement
price and the issue price in those
States?

Mr. Speaker: That is an oft-repeated
guegetwn. It will vary from State to
tate,

Shri S. N. Das: A committee was ap-
pointed to enquire into the wide differ-
ence between the procurement price
and issue price in West Bengal Gov-
ernment. May I know whether the
Government has coeme to any decision?

Shri Karmarkar: Only about West
Bengal?

Shri S. N. Djs: Yes.

. Shri Karmarkar: I have no informa-
tion.

Dr P. S. Deshmukh:-Is it a fact that
a slight increase in the procurement
price has brought in much more grain

in Madhya Pradesh than wag antici-
pated? :

Shri Karmarkar: In Madhya Pradesh
we get grains very easily either at a
higher price or d lower price.

Mno

*665. Dr. Ram_Subhag_Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any reduction has been
made recently in the pooled prices of
milo; and

(b) if so, what is the reduced price
of milo? -
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e Deputy Minister of Commerce
anghlndustry (Shri Karmarkar): (a)
and (b). Yes, the reduced price of
Milo is Rs. 13 per maund for bagged
cargo, delivered ex-port/Central Sto-
rage Depots. :

Dr. Ram Subhag Singh: May I know
the total amoynt paid as ~subsxdy to
keep down the price of milo?

Shri Karmarkar: I should like to
have notice.

Giani G. S. Musafir: Q. 666.

@ Mfaw I@ ;. FAsIW A,
I AT §5%, S0 AT KE] TF
& far & wwre wa § 1 wied
@R FAE Q3 fear qw)

[Seth Govind Das: Sir, questions
. Nos. 666, 667 and 669 relate to one
subject and may, therefore, be taken
together.] .

feze wivwT : Fta ¥ AT ?
[Mr. Speaker: Which question?]

#5 M T/ : T §8%, {80
AT 8% 1

[Seth Govind Das: Nos. 666, 667 and
669.]

T Gro Goo T : T HIWT
g S, aree !

[Dr. P. S. Deshmukh: It will become
too oily, Sir.]

Mr. Speaker: Can 'all these be
taken together?

Shri Karmarkar: I have no‘objection.

Mr. Speaker: Questions 666, 667 and
669 are being put now.

Vanaspati (COLOUR)

*666. Giani G. S. Musafir: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether it is a fact
that Government invited samvles and
formulae for suitable colours to be
mixed in the vegetable ghee some time
during the last five years?

(b) If so, how many such samples
and formulae ‘were received by Gov-
ernment? - - : o

(c) Was any of them approved?

(d) If so, how ‘?3.5 the originator
rewarded? R,
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(e) What has been the main reason.
to drop the idea? :
The Deputy Minister of
aNnd Industry (Shri
o. .

(b) to (e). Do not arise.

Commerce
Karmarkar): (a)

VEGETABLE Ghee

*667. Giani_G. S. Musafir: Will the-
Minister of Food and Agriculture be
pleased to state where does the ques-
tion of colouring vegetable ghee lie?

The Depuly Minister of Commerce
and Industry (Shri Karmarkar): The
Committee, appointed by Government
to examine the extent of adulteration
of ghee with vanaspati and other pro-
ducts and to suggest measures to elimi-
nate or minimise adulteration with
vanaspati, has suggested that vanas-
pati be coloured orange by using caro--
tene oil concentrate as the colouring
medium in addition to its latent colou-
risation with sesame oil. The recom-
mendations of the Committee with re-
gard to colourisation and other matters
are under consideration of the Govern-~
ment of India.

Dr. P. S. Deshmukh: On a point of
order, Sir. The hon. Member in whose
name the question No. 669 stands is-
not present in the House.

Mr. Speaker: Th

e hon. Member may
please make sure! .

Vanaspati

*669. Pandit M. B. Bhargava: Will
the Minister of Food and Agriculture-
be pleased to state: '

(a) whether the Government of
India appointed a Committee to inquire
into the ways and means whereby a
ronsumer may be able to easily detect
and differentiate between genuine ghee-
and hydrogenated oil, and to prevent
the adulteration and admixture of the
said oil with genuine ghee; -

(b) if so. whether the Committee
has submitted its report and what are-
its main recommendations; -and

(c) what steps the Government of
India has taken or contemplate to take
by way of colourization of the-
vegetable oil -or . otherwise to prevent
its adulteration with genuine ghee?

The Deputy Minister of Commerce
;ng Industry (Shri Karmarkar): (a)
Yes. > ekl ;

(b) Yes. The Committee submitted
it§ report to the Governm -
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